13 Matters under SRAVANA 16, 1889 (SAKA)

11 -39 hrs.
MATTERS UNDER RULE 377

(i) TranNsFer oF HiGn CouRT JUDGES
BACK To THEIR STATES
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Rule 377 14
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(i1) DECISION OF THE (FOVERNMENT T0 SPILT
PerTiLissR CORPORATION of INDIA

SHRI K. LAKKAPPA (Tumkur):
Mr. Speaker, Sir, I would like 1 raise
an imp rtant issue. An ann uncement
was made by the hon. Minister, Shri
Bahugina, fir creating four units by
sphitting the FCI. This Corperaticn
consists of several fertiliser companies
and a sum of Rs, 700 crores have been
invested into them. Scme of them are
not functioning and some of them arc
running into 1+sses. So, effective :ll:lps
are necessary for these [}
th B e ol
¢rinideration that & > »
hw, Minister of mﬂ:ﬂ! and Fere
tilisers has come to the conclusion to
split it. What will be the impact on



